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GOVERNMENT OF JAMMU AND KASHMIR
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
Civil Secretariat
StinagarfJammu

Notification
Srinagar, the 16% of October, 2019

SRO‘.}\ exeroise of the powers confeired by sub-sechion {1) of sechon 42
of the Code of Crimunal Procedure, Samvat 1989, the Government hereby appoint Sh.
Zeeshan Tehir, Tehslidar Bhaderwah o be the Execulive Magistrale of the Fist Class

wha shall exercise all the powers of an Execulive Magisirate of the First Class within his
respectve termtorial juristiction of District Doda

By Order of the Government of Jammu and Kashmir.

Stlf-
{achal Sethi)
Secretary to Government,
Department of Law, Justice and Partiamentary Affairs
No. LD{P184/5-Doda Daled - 18 - 10- 2019
Copy to the -
1. Secretary to Government, Revenue Department
2 Diwsional Commussioner, Jammu.

3. Addational Distnct Magisirate. Bhaderwah This is with reference to his {etter No PAADM/18-
19/1728-30 daled 18-08-2019

3. General Mapager, Govemment Pregs, Jammu for publication in an extra ordinary tssue of (he
Government Gazelle

4. SRO section, Departiment ol Law. Justice and Pafiamentary Aliairs (W 7 SC)

Nz, \O oy
Assistant fegal iljga rangeac,

Depat;?nt of Law, Justice & Parlfamentary Affairs



